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manner as Lord Rama had once resolved to free the 
society, the earth from the evils of the wicked people 
and the demons. Today the Supreme Court has 
reaffirmed the same thing that 'Nishichar heen karoon 
mahi, kar uthaye bhujdand' ...( Interruptions) you are not 
in the court. Are you a criminal? Why are you worried? 
Are you also a criminal? ...( Interruptions). 

[Engl~sh) 

MR. DEPUTY SPEAKER : Let the hon. Minister 
move the Bill. 

THE MINISTER OF STATE OF THE DEPARTMENT 
OF LEGAL AFFAIRS. LEGISLATIVE DEPARTMENT AND 
DEPARTMENT OF JUSTICE (SHRI RAMAKANT D. 
KHALAP) : I beg to move : 

"That the Bill further lo amend the Supreme 
Court Judges (Conditions of Service) Act. 
1958 and the High Court Judges (Conditions 
of Service) Act, 1954, as introduced in the 
Lok Sabha on the 11th Julv. 1996 be taken 
into consideration." 

This Bill has been Introduced with the spec~f~c 
ment~on of increasing the quota of petrol and sumptuary 
allowance to the High Court Judges and Supreme Court 
Judges. Substantial improvements in the service 
conditions of the Judges have been made from time to 
time and the present Bill is as a result of our concern 
for bringing about further improvements in the conditions 
of service of the judges. 

17.39 hrs. 

STATEMENT BY MINISTER 

Interim Relief to  Central Government Employees 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : Mr. 
Deputy Speaker, Sir, I am pleased to inform the House 
that based on our discussions with the Pay Commission 
and the representatives of the staff side, we have 
requested the Pay Commission to consider whether 
another instalment of interim relief may be granted to 
the Central Government employees and, if so, to make 
suitable recommendations In this regard. Any amount 
of interim relief recommended by the Pay Commission 
and accepted by the Government will be fully adjusted 
against and subsumed in the final recommendations of 
the Pay Commission. The aforesaid formula is 
acceptable to all parties concerned. 

The Pay Commission has also informed us that the 
final report will be available towards the end of 
September, 1996. 

SHRI BlJU PATNAIK (Cuttack) : Have you got 
Rs.5000 crore? 

SHRI P, CHIDAMBARAM : It is only to be adjusted. 

SHRI BlJU PATNAIK : What do you mean by 
'adjusted?" Do you mean more income? ... (Interruptions) 

There had been an Increase in the price of petrol SHRI P. CHIDAMBARAM : No. It wil be adjusted 
time time. The Judges have undertake Inore against the final recommendations in the final repofl, 

iournevs for attendha seminars and conferences these 
days.  he Ch~ef ~ u s t k e s  and judges are also required 
to hold periodical meetings of Judicial Officers and with 
the members of the Bar. Considering the increase in 

' 

the cost of eatables and considering the increase in the 17.40 hrs. 

price of petrol, it has become necessary to amend the 
aforesa~d Acts to lncreae the sumptuary allowances 
and conveyance lacilities to the Chief Justices and 
Judges. 

1, therefore, expect the wholehearted support of the 
House to th~s Amendment Bill. 

MR DEPUTY-SPEAKER : Motions moved : 

"That this House disapproves of the Supreme 
Court and High Court Judges (Condit~ons of 
Service) Amendment Third Ordinance, 1996 
(No.29 of 1996) promulgated by the President 
on 21 June, 1996:' 

"That the 0111 further to amend the Supreme 
Court Judges (Condilions of Service) Act, 
1958 and the High Court Judges (Conditions 
of Service) Act, 1954, be taken into 
consideration! 

Now Shri P. Chidambaram, the Minister of Finance 
will make a statement on interims relief to Central 
Governent employees. 

STATUTORY RESOLUTION RE:DISAPPROVAL 
OF SUPREME COURT AND HlGH COURT 

JUDGES (CONDITIONS OF SERVICE) 
AMENDMENT THIRD ORDINANCE, 1996. 

AND 

SUPREME COURT AND HlGH COURT 
JUDGES (CONDITIONS OF SERVICE) 

AMENDMENT BILL, 1996-CONTD. 

SHRI BlJU PATNAIK (Cuttack) : Mr. Deputy-Speaker, 
Sir, I would take just a minute. All that I wanted to say 
about this Bill is that some more emoluments be given 
to the Judges. As you said, one hour has been allotted 
to this Bill. We should pass this Bill without any 
discussion and we can adjourn for the day. Some more 
emoluments have to be given becauae of the incream 
in the price of petrol etc. Let us pass it and lorget about 
it. As far as we are concerned, the nation is thankful to 
them. They are doing a good work for the nation. 
Therefore, we shoud take care of them. Whatever little 
increase is given here and there, they must have the 
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benefit of these things. Let us pass this Bill without 
discussion. 

MR. DEPUTY-SPEAKER : I have got a list of six 
more Memers. They want to speak. 

[Translation] 

SHRl SATYA PAL JAlN (Chandigarh) : Mr. Deputy 
Speaker, I feel that the suggestion has been made by 
Shri Biju Patnaik In the spirit with which this House 
wishes to discuss this 8111. He has ment~oned about the 
time allotted to this Bill. If he has such a high thinking 
about the judiciary that he wants this Bill to be passed 
without any discussion, then I would l ~ k e  to say 
something about the judic~al system, which I hope would 
be of some help. Therefore, I may be allowed to speak 
for a little time. 

Our society rests on the three pillars 1.e. the 
Legislature, the Executive and the Judiciary and t h ~ s  IS 

what we all believe in. I do not wish to say anything 
about any party or the Government, so far as the question 
of judges' salary is concerned. I feel that we should rise 
above the party politics lo cons~der this Bill. 

It IS the misfortune of this country that the imgge of 
the Execut~ve and the Legislature has been lowered In 
the society and none can be blamed for this. I am not 
talking about any person or any party. I am speaking 
about the system. We were under the impression that 
the Legislature is controlling the Execut~ve but the truth 
IS that ~t does not matter whether one IS Chief Mmister 
or the Prime Mnister but presently Legislature IS not 
controlling the Executive rather the Executive is 
controlling the Leg~slature. Thls type of situation IS 

prevail~ng In every state and In evey party. De to this 
the role expected to be played by the Execut~ve and the 
Legislature In the society has been lessend to an extent. 
Just now the member from Himachal Pradesh was saying 
that Judges do not do any work and some members 
were of the opin~on that judges do not perform their 
duties property. In this connection I want to say that 
unfortunately the moral deterioration has set In all walks 
of life in the country. At same places ~t 1s lesser and at 
others it is more. 

[English] 

Somewhere it has affeced less and somewhere lt 
has affected more. But it has adversely affected all 
sections of society. Let us admit that. 

[Translation] 

Shall I believe that the judiciary system and our 
judges are giving a better performance in comparison 
to the other systems. I have been practising law for 15- 
16 years. We had very good judges who were in active 
politics earlier. We had such judges in the High Court 
who had served as Chairman of Legislative Assembly 
earlier. As judges, the judgements given by them have 
been very remarkable. Once a widow sent a postcard 

(Condlbons of Serv~ce) Amendment Bill 

that haer husband has expired and she has not got any 
pension and gratuity, the High Court Judge gave his 
judgement in t h~s  case by converting the postcard Into 
writ pet~tion. I remember that we had a judge, Shr~ Mela 
Ram Sharma. Once a lady had filed a.writ that 15 years 
had passed since her husband's death and she had not 
received the pension as yet. 

SHRl SONTOSH MOHAN DEV (Silchar) : You are 
talkmg about whlch High Court? 

SHRl GlRDHARl LAL BHARGAVA (Jaipur) : Shr~ 
Guman Mal ji had also giver1 such a judgement. 

SHRl SATYA PAL JAlN : I am talking about Punjab- 
Haryana High Court I want to point out that judiciary is 
also facing this type of problem. 1 think that this Bill has 
also been brought with the same spirit. Today, the 
judiciary requires talented people. Shri Kalpanath was 
also complaln~ng. This problem is bemg faced In 
judiciary. The main reason for it is that the prominent 
lawyers get so much fees and facilit~es In prwate practise 
that many tac~lities are curtailed after bemg elevated to 
the position of a judge. 

Everyone thinks tw~ce before accepting the posltlon 
of a judge. Unless you provide all the fac~l~ties and 
appropriate salary to the judges, the talented people 
won't join it and In the absence of talented people, the 
virus prevalent In the other walks of society could affect' 
tha judiciary also. Therefore, I! is imperat~ve that judges 
should be given appropriate allowances. A suggestlan 
has been made regarding Increasing the petrol limit 
from 150 l~tres to 200 litres or lncreslng the amount 
from Rs.3000 to Rs.3500 which IS too less but st111 we 
welcome it so that talented people may join the judlc~ary 
There are many promment advocates in H ~ g h  Court 
who have addressed the Parliament also but when they 
were offered the post of judge, they refused to accept 
it and sa~d  that they pay more salary to thew 'Munshi' 
than IS belng given to a (udge. I am mentlon~ng !t trom 
economic point of view. 

Shri Lodha ji has ment~oned jud~c~a l  actlvlsm whch 
is an Issue bemg discussed w~dely. I w~sh to bemg to 
your notice two aspects of t h~s  Issue. It \s ture that 11 
judges develop a habit of exerclslng thelr power more 
than the requ~red l im~t, it IS not good lor the system 
because the bitter reality IS that there IS no controlhng 
authority tor judges. If a political leader does somethmg 
wrong he will have to face the cr i t~c~sm as he has lo 
face the elections, he will have to go to h ~ s  constituency. 
Newspapers and public, both can criticise him. But we 
will have to congratulate the Judic~al system on account 
of the action initlaled by our judges In India agalnst 
corruption and various other Issues lrrespectlve of the 
party affiliation of the person. Th~s  makes them worthy 
of appreciation. I do not wlsh to ment~on any party. 
Allegatiow were levelled on the former Mimsters. Pnme 
Minister, MPs and MLAs under case 'A' or case '0' and 
the Supreme Court had to Issue the dlrectlves that the 
cases should be registered and actlo be taken agalnst 
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them. Though in such cases, the cases should have 
ben registered in an ordmary way. If you go to a police 
station and make a complaint that a certain person has 
raped my s~ster or that person has stolen my belongings 
or that a certain person has murdered someone, the 
foremost action to be taken by the police station is to 
register a FIR. But in this country, FIR regarding the 
riots in Delhi in 1984 was not registered for 12 years. 
Nothing can be more unfortunate than this. Hence the 
judgement given by the judges of Supreme Court really 
deserves appreciation. Similarly the judgement given 
in the case of accommodat~ons is also commendable. 
Those who get the accommodat~on once, did not vacate 
it. People used to submit certif~cales on false grounds 
that they have a heart problem and they have to get a 
med~cal check up done etc. The Supreme Court gave 
its judgement that the houses should be vacated within 
two months, otherwise they will have to pay. the market 
rate. The Supreme Court judges have given many such 
judgements which have created a sense of respect in 
the hearts of the people and th~s should be strengthened 
further. Shri Lodha has ment~oned one more point and 
I would hke to support ~ t .  Since we are discuss~ng the 
Bill related to the Sew~ce condit~ons of High Court and 
Supreme Court judges, that is why we are paylng 
attention to it, although it IS not sufficient. Shr~ Ramakant 
has said that the issue of amendment has been rased 
after a priod of ten years ...( Interrupt~ons) Mr Speaker, 
Sir. I have seen sub-Judges. Distr~ct judges, additional 
pdges in the lower courts and when we attend their 
courts. we fmd them wearmg a black t ~ e  over a prmted 
shirt. They say what sould they do. If you expect that 
with Rupees two thousand, two and a half thousand or 
three thousand.. . (Interrupttons) 

SHRl KALPNATH RAI (Ghosi) . What IS the status 
of a Member of Parhament7 

SHRl SATYA PAL JAlN I am replying lo your 
question. 

SHRl KALPANATH RAI : Who else IS poorer than 
a Member of Parhament In Ind~a. I cons~der Mr. Somnath 
Chatterlee as our ludge. He belongs to Commun~st party. 

About 500 persons from U.P. and Bihar come to my 
residence daily. When I v~sit my constltuency, the people 
of my constltuency offer me tea and lunch. But 11 the 
people of my constituency come to my residence, I am 
not In position even to offer them tea because of my 
Inadequate salary. 

SHRl SYED MASUDAL HOSSAIN (Mursh~dabad) : 
I belong to C.P.M. I surrender my whole salary In my 
party fund. 

Yet. my posit~on is good ...( Interruptions) 

MR. DEPUTY SPEAKER : Let hlm speak t~ rs t  
. .. (Interrupbons) 

PROF. RASA SlNGH RAWAT (Almer) : Had there 
been no Judiciary what would have happened to fodder 
scam. 

SHRl RAJESH RANJAN ALIAS PAPPU YADAV 
(Purnea) : Shri Kalpnath has raised the question of the 
dignity of the Members of Parliament ...( Interruptions) 
Do not take thal much side. 

SHRl SAYED MASUDAL HOSSAIN : I do not belong 
to a rich family like yours. I am from a poor family. My 
l~ving standard is still unchanged. There is no T.V. 
Refrigerator or cookmg gas in my house. You can visit 
the V.P. House and see yourself. 

[English] 

SHRl SOMNATH CHATTERJEE : What is 
happening? Please bring the House to order. 

[Translafion] 

SHRl KALPNATH RAI : Can a Member of Parliament 
win an election w~ lh  only Rupees lour and a half lakh? 
It is be possible. Is there any member who can swear 
by God that he or she has won the elect~on w~th Rupees 
four and a half lakh only. 

SHRl RAJESH RANJAN ALIAS PAPPU YADAV : An 
Officer spends lakhs of rupees on the b~rthday party of 
his children. He manages to earn Rs.10 Crore in a 
year. You please do not favour the o f f~cers  so 
much.. . (Inferrupt~ons) 

PROF. RASA SlNGH RAWAT : The truth is always 
bitter. 

SHRl SATYA PAL JAlN : We should also consider 
the condit~ons of servlce of the D~str~ct  Judges and 
Judicial Magstrates because the past Governments 
have not cared to cons~der theu conditions of servlce 
and brmg rmprovement there~n. 

Several Members of Parl~ament includmg S h r ~  
Kalpnath have menhoned it ...( lnterruphons). I am talking 
of the rulmg party. I would like to submlt that the 
allowances of the Members of Parliament should also 
be raised. Shr~ Kalpnath is a senlor Member of th~s 
House but I have been eleced for the first time. If you 
w~sh,  you may brmg an amendment In t h ~ s  regard. 
Nobody would oppose ~ t .  

However. it should be borne in mmd that In our 
country, the senlor has to sacrifice. We are the 
representatives of people and we aie representing the 
whole country. All eyes are centred on us. In th~s  country. 
great people have made sacrifices. The Children of 
Guru Govind Singh were bricked up alwe, Lord Rama 
had to face exile, Lord Kr~shna had to stay away from 
his home for 14 years and Mahatma Gandhi had to face 
bullet. The people who give ideal shape to the society 
will have to make sacrifice. If one thinks that we must 
give  deali ism to the Society without any sacrifice, it 
reflects our weak mentality. One will have to lace 
difficulties at personal level to build an ideal society. 
We cannot escape from it. This issue was also raised 
in  the orientation programme organised for newly 
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elected Members of Parliament. I have been an advocate 
of a High Court. I feel that the salary and allowances 
of the M. P.s ... (Interruptions) 

SHRl RAJESH RANJAN ALIAS PAPPU YADAV : It 
is less than what you used to get. 

SHRl SATYA PAL JAlN : I am speak~ng on this 
subject by rising above party Ime. I am not talking of my 
party ...( Inlerruphons). Shri Chatterjee is sittmg here. 
Unfortunately, we give political colour to every issue 
and consequently, better results do not come out. While 
practising law, if a laywer indulges in dishonest acts 
aclion should be taken against him. If a judge indulges 
In corruption an ~mpeachement motion should be 
moved against thim. There is always has a way out. If 
someone gives you a Crore of rupees on your birthday 
you shold Axpose him. When a judge get 50 litre extra 
petrol, why do you you oppose it. I, therefore submit 
that we should rise above party line and think about it. 
I am here as Member of my party but we have to think 
about the whole system. I think you are young and 
might have been elected to this House for the frst or 
second time. Sometimes, you should also thtnk 
~mpartlally. Personal allegation w ~ l l  not lead to any 
solution. You belong to the ruling party. I can shout 
down you. It does not behove a member of the ruling 
paty. You may brmg ten Bills. No one will stop you but 
you should not indulge in such things ...( lnterruptrons) 

[English] 

MR. DEPTY SPEAKER . Shr~ Yadav, Please s ~ t  down. 

SHRl SATYA PAL JAlN : Mr. Deputy Speaker. Sir, I 
dld not want to use harsh words against h ~ m  as I also 
part~c~pate in the act~vities of a cultured society. I know 
how to speak. A person should try to emulate good 
thlngs 

Mr. Deputy Speaker, Slr, now I would like to speak 
about the transfer p o k y  of the judges. Today, about the 
transfer p o k y  of the judges ...( Interruptions) 

MR. DEPUTY SPEAKER : Shri Yadav, please sit 
down How many tlmes do I have to tell you? This is not 
good. 

[Translation] 

SHRl SATYA PAL JAlN : Mr. Deputy Speaker, Sir. 
besides the salary of the judges, I would also like to 
touch upon the issue ol their transfer policy. The transfer 
policy of the judges of the High Cou rt...( Interruptions). 
Mr. Deputy Speaker, Sir, we will have to reconsider this 
policy. When the transfer policy of the judges was 
evolved, the situation was different then. In the High 
Court of my state, a judge from Kerala joined on transfer. 

He was suffering from a heart problem. His wlfe neither 
knew English nor Hindi. Therefore, she could not convey 
to the doctor the message regarding the heart problem 
of her husband. However. the message reached the 
doctor with great difficulty and the doctor came to her 
nouse. Thus , the life of the judge could be saved. The 
language problem has arisen during the transfer of the 
judges. They do not gettmg accommodation. The judges 
have been living In single room sets for more than two 
years. One cannot avail the facility of library there. They 
even cannot take their famil~es w~th  them. Last month 
I had gone to H~machal Pradesh. At that t~me  a judge 
of the High Court in Hlmachal Pradesh had been llving 
in a guest House after undergomg by-pass surgery. 

SHRl RAJESH RANJAN ALIAS PAPPU YADAV 
Why are you speakmg so much about the judges? 

MR. DEPUTY SPEAKER : Please s ~ t  down. Why 
are you standmg agam and agaln? 

SHRl SATYA PAL JAlN . Mr. Deputy Speaker. Sir, so 
lar  as D e l h ~  roits are concerned . . . (  Interruptions) 
I will not let you speak a s~ngle word ...( Interruptions). 

I know how to deal wlth people llke him, no problem 

[Translahon] 

I will not let you utter a smgle word 

[English] 

I w ~ l l  not allow you to utter a single word. You 
cannot shout more than I can. Behave sensibly. 
Otherw~se I know how to deal w~ th  people hke you. 
Klndly have some pat~ence 

This is not the way 

There should be a way to present one's vlews 
. . . (interruptions). 

You cannot shout on me I have a r~ght to speak. 
Th~s  IS not the way. A day will come when I w ~ l l  not 
al low you to utter a word if you behave l ~ k e  
this.. . (Interruptronsl 

I am presenting my point. I urge upon you to speak 
only when your turn comes. I have been tolerating you 
for the last half an hour You should at least real~se this 
thing. .. (Interruptrons). 

MR. DEPUTY SPEAKER : Please stt down. 

(Interruptrons) 
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[Translabon] 

MR. DEPUTY SPEAKER : An hour was fixed tor 
discussion on this Bill. The time is over now. There are 
seven other Members to speak. Shall we extend the 
time? 

MANY HON'BLE MEMBERS : Yes. Sir. 

MR. DEPUTY SPEAKER : Well. Let us extend the 
time for this Bill by one hour more. 

[English] 

The House now stands adjourned, to meet 
tomorrow the 17th July. 1996 at 11 .OO a.m. 

18.00 hrs. 

The Lok Sabha then adjourned fill eleven of 
the clock on Wednesday, July 17,199WAsadha, 

26,1918 (Saka). 


